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(Amadt.) Bill
[Mr. Deputy-Speaker]
Even then things would have gone on
smoothly but for this. One Swatantra
Member was to speak, one DMK Mem-
ber was to speak, but I could not ac-
commodate them . . (Interruptions)

SHRI VASUDEVAN NAIR (Peer-
made) : I wanted to say . . . (Inter-
ruptions)
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SHRI VASUDEVAN NAIR: I am
speaking to the Deputy-Speaker. I am
not at your mercy. You are not here
to control the House.

s wg | owa  F FFE ATIHT AN FAT

g1 oamm A

MR. DEPUTY-SPEAKER: Mr.

Limaye, you ought to remember this . .
(Interruptions)

SHRI VASUDEVAN NAIR: I am
addressing the Deputy-Speaker. = Why
do you interrupt ? This House is not
your private property. Don’t think that
you can dictate terms. There is a
limit to everything.
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SHRI V., KRISHNAMOORTHI
rose—

MR. DEPUTY-SPEAKER: I re-
quest you to co-operate with me.

SHRI V. KRISHNAMOORTHI :
You have all the powers, Sir . . .

MR. DEPUTY-SPEAKER :
quest you to co-operate with me.
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MR. DEPUTY-SPEAKER : You will
have to sit down now . (Inter-
ruptions)

I cannot promise. The DMK be-
haves very well, I know.

SHRI V. KRISHNAMOORTHI : 1
will speak tomorrow.

MR. DEPUTY-SPEAKER : This is
all over now. Now we shall take up
the Private Members' Business.

I will now be taking Private Mem-
bers' Business, Before that I would
like to utter one sentence. Mr. Anand
Narain Mulla, yourself and some peo-
ple came to me and said that we must
as far as possible accommodate him and
1 promised that we shall try to acom-
modate him, but because of the distur-
bances which took half-an-hour, I was
helpless and I cannot, therefore, keep
that promise, Mr. Devgun.

SHRI V. KRISHNAMOORTHI :
Because of the disturbances, am I to be
punished ?

15.30 Hgs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS.

SEVENTEENTH REPORT
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MR. DEPUTY-SPEAKER: The
question is :
“That this House agree with the

Seventeenth Report of the Committee
on Private Members’ Bills and Resolu-
tions presented to the House on the 13th
December, 1967."

The motion was adopted.

MR. DEPUTY-SPEAKER : Bills to
be introduced. Mr. Inderjit Malhotra.

SHRI S. C. SAMANTA (Tamluk) :
Sir, on a point of order. I would
like to draw your attention to Rule 26
which says that for Private Members’
Business 2 hours shall be allotted in a
week. To-day we have been informed
that only for half-an-hour the Private
Members’ Business will be conducted.
But you have the power to extend the
time so that the Private Members® rights
may not be taken away. That is my
request,

MR. DEPUTY-SPEAKER : When
this matter came up, as I could under-
stand, it was referred to the Business
Advisory Committee. If representatives
of the Parties had pleaded that some
other time should be provided instead
of this, it would have been done. You
have every right to appeal or make a
representation to the Business Advisory
Committee. But I am helpless in this
matter,
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MR, DEPUTY-SPEAKER : When
that report was presented and adopted
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by the House, you ought to have raised
your voice of protest. Thefe you have
failed. I am sorry that opportunity you
have missed. Now I am helpless. We
will now proceed with the business.
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MR. DEPUTY-SPEAKER: You
have failed there. Before it was adopt-
ed, that was the time for you to have
raised this, not now when the report
was adopted by the House. I cannot
help it now. You can take it up later.

15.34 Hrs.

INDIAN PENAL CODE (AMEND-
MENT) BILL*

(Omission of section 312)
SHRI INDER J. MALHOTRA
(Jammu) : I beg to move for leave to

introduce a Bill further to amend the
Indian Penal Code, 1860.

MR. DEPUTY-SPEAKER : The

question is :

“That leave be granted to intro-
duce a Bill further to amend the
Indian Penal Code, 1860.”

The motion was adopted.

SHRI INDER J, MALHOTRA : I
introduce the Bill.

SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT
(AMENDMENT) BILL*

(Amendment of sections 3, 6 etc.)
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MR. DEPUTY-SPEAKER : Motion
moved :
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